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Suri LOKANATH MISRA : Since
there 1s also a suspicion in the country that
since this particular area belongs to the
border, there is some possibility of some
espionage under the garb of an Ashram,
may I know whether the Finance Minis-
try would get a report fiom the Home
Ministry before examining this particular
case of exemption from income-tax ?

Sarr L. N MISHRA - I would send
all the proceedings, concerning this ques-
tion, ot this House to the Home Minis-

try.

SHri R, S. KHANDEKAR : May I know
how the CJIB. comes into the picture in
an Income-tax case ? The Income-tax De-
partment has i1ts own machinery to investi-
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gate the cases and what were they doing
lso long when there were allegations and
when 1t was a known fact that a lot ef
'expendlture was going on 1 that Ashram ?
|

Surt L. N. MISHRA . 1 never sawd
C!B I said the Commissioner of Incomz-
tax

Suri BHUPESH GUPTA : Since the
Shoulamari Ashram is not a registerec
body, all the money or income available to
it should be treated as a personal income,
i the present case, of the Sadhu-—wha-
ever he 1s, whether he is a Sadbu or
Asadhu, T am not concerned with it. May
U hknow whether any notice has been sers-
ed on him by the Income-tax authoritics
m view of the fact that these are uotori-
ously hnown facts that a lot of money 13
bemng spent in this Ashram and whethe~
it 15 not a fact that some politically dis-
gruntled people and certain others who
want to flourish by using the name of
lNetajl Subhash Chandra Bose and so on
(are clustering round that Ashram and get-
<tmg all Linds of things done there? I
‘would bike to know why the Government 13
so lenient in this matter when under th:
[Income-tax Act they are empowered to
serve notice on such people whose persc-
nal income is hable to be taxed and it is a
’case of personal income ?

{ Surt L. N MISHRA - We are not
lenient. The matter has been brought to
our notice 'We have ordered a full probs
into this matter and 1t will be enquired into
and we have not shown any concession
simply because he is a Sadhu or somebods
else A regular enquiry would be raade
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FINDIAN AND PAKISTANI BANKS

*822 Suet R. P. KHAITAN : Will the
Minister of FINANCE be pleased to state :

(a) what was the total number of bran-
ches of Indian banks in Pakistan and the
total number of branches of Pakistani banks
in India before the last India-Pakistan con-
flict;

(b) the details of the assets of Indian
banks in Pakistan and of Pakistani banks
in India,

(c) the present number of employees in
Indian banks in Pakistan; and

{d) what efforts are being made for the
proper functioning of banks in both the
countries ?]
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[Tue MINISTER or STATE IN THE
MINISTRY or FINANCE (Sau B. K.
Buchal) : (a) and (b) Prior 10 Septem-
ber, 1965, 17 Indian banks had 40 bran-
ches in Pakistan with assets amounting to
Rs, 22.79 crores and liabilities amounting
to Rs. 21.48 crores.

Two Pakistani banks had two branches
in India, with assets amounting to Rs. 1,99
crores and Habilities amounting to Rs. 1.96
crores.

(¢) There are no Indians in employ-
ment in the Indian banks in Pakistan now,
all India-based employees, with one excep-
tion. having since returned to India.

(d) The resumption of the activities of
these banks is Yinked with the general yues-
tion of the normalisation of Indo-Pakistan
relations.]
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Indo-Pak relations.
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Surt G. MURAHARI: I would like to
know from the Government whether, dut-
ing the signing of the Tashkent agreemeant,
questions of this nature were also discuss-
ed, especially the functioning of banks
and other such matters and, if not, whether
the Government intends raising  this
question on the basis of the Tashkent agree-
ment, because several other questions like
civil aviation, and other things have been
discussed, So t would like to know why
the Government is delaying this particular
matter.

Surr B. R. BHAGAT : Sir, the Govern-
ment of Irdia is not delaying in this parti-
cular matter. It requires both India and
Pakistan . . .

Surr G. MURAHARI :
the initiative ?

Are you taking

Surr B. R. BHAGAT : It is known to
the hon. Members that resumption of eco-
nomic relations and trade relations was
also a patt of the Tashkent agreement, and
a meeting took place immediately after
that. There is also the talk of another
meeting and we hope that probably the
meeting will take place. Then some of
these questions may also be raised.

Surt BHUPESH GUPTA : There does

inot seem to have been a proper approach

in regard to this matter, Now the Na-
tional Bank of Pakistan has a number of
Indian employees, Indian citizens, and they
are getting their salaries all right but, at
the same time, the employees of the
Pakistan Interpational Airlines and so ob,
!they are not getting, the Indian citizens
who are the employees are not getting simi-
lar salaries for months and months, since
the trouble started, Although the whole

thing is now supposed to be under the
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Custodian, under the Government of India,,

how is it that the Finance Ministry is
not taking up with the other Pakistani
concerns employing Indian citizens here
that, like the National Bank of Pakistan,
they too should give salaries to their em-
ployees, other Pakistani concerns like the
Pakistan International Airlines, who have
a number of Indian employees here but
who have not given the Indian employces,
the Indian citizens, any salary, as I said.

Surt B. R, BHAGAT : Sir, in the Na-|

tional Bank of Pakistan there were 57
Indian employees and in another Pakistani
bank, the Habib Bank Limited, 43 em-
ployees were Indians. Most of the lndian
employees of the latter bank have been ser-
ved with retrenchment notices. So
the Custodian of Enemy Property and the
Reserve Bank have written to certain sche-
duled banks in the Bombay area to consi-
der their cases sympathetically and provide
employment to such of them as are found
suitable,

Mr. CHAIRMAN : Next question.

PRINTING OF NOTES OF SMALLER SIZE

*823. SuriMATI TARA RAMCHANDRA
SATHE: Wijll the Minister of FINANCE
Mﬂlstate how much imported
~r will be saved in quantity and in

terms of foreign exchange as a result of

the reduction in the size of the existing
currency notes ?

Tae DEPUTY MINISTER IN THE
MINISTRY or FINANCE (Suri L. N.
Misura) ' The quantity of paper that
would be saved annually as a result of
reduction in size of notes is estimated to
be a little over 300 tonnes. The savings
in foreign exchange cost would be of the
order of Rs. 30 lakhs annually.

SuriMATI  TARA RAMCHANDRA
SATHE : Sir, we welcome the Govern-
ment’s economy measure to save on imports
but is it true, I like to know, that now,
after Devaluation, the Government is giv-
ing licences to some industrialists for im-
porting raw materials without levying any
precondition for export of the finished arti-
cles manufactured from those imported
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materials ? 1 shall like to know, Sir, wheth-
er the Government is allowing imports
from the point of view of lowering the
internal prices. If so, has the Govern-
ment taken any assurance from those manu-
facturers that the prices will not be rais-
ed?

Suri L, N. MISHRA : Sir, the question
relates to printing of notes of a smaller
size. The supplementary question put has
nothing to do with it,

Mr. CHAIRMAN : 1t is about paper for
currency notes.

SuriMaTt  TARA  RAMCHANDRA
SATHE : But imported material is in-
volved in this and it will decrease our
foreign exchange resources. That is why 1
put the question.

MRgr. CHAIRMAN :
general question.

It is much more a
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Surr P, K. KUMARAN : May 1 know,
Sir, what kind of reduction in size is con-
templated as far as the currency notes
are concerned that is one thing, and ano-
ther—while calculating the surplus of paper,
whether the large number of counterfeit
notes that are in circulation, whether
that surplus also will be taken into consi-
deration ?



